7569 Papers laid
Act, 1048, [Placed in Library. Sce
No. LT-5871/66].

ANNUAL REPORT ON WORKING oF INDUS-
TRIAL AND COMMERCIAL UNDERTAF-
INGS OF CENTRAL GOVERNMENT
The Minister of Industry (Shri D.

Sanjivayya): I beg to lay on the Table

a copy of the Annual Report of the

working of Industrial and Commercial

Undertakings of the Central Govern-

ment for the year 1964-85. [Placed

in Library. See No. LT-5872|68].

Drrim Sares Tax (AMENDMENT) Rures
1966, NOTIFICATIONS UNDER CUSTOMS
AcTt, 1962, ete.

The Minister of Siate in the Mimis-
try of Finance (Shri B. R. Bhagat): I
beg to lay on the Table—(1) A copy
of the Delhi Sales Tax (Amendment)
Rules 1866 published in Notification
No. F. 3(6)/65-Fin. (E) in Delhi
Gazetie dated the 10th March, 1066
under sub-section (4) of section 28 of
the Bengal Finance (Sales Tax) Act,
1941 as in force in the Union Terri-
tory of Delhi. [Placed in Library.
See No. LT-5873/66].

(2) A copy each of the following
Notifications under section 159 of the
Customs Act, 18962:

(i) The Denatured Spirit (Ascer-
laining and Determining)
Amendment Rules, 1866 pub-
lished in Notification No.
G.S.R. 281 in Gazette of India

dated the 26th February,
1966,
(ii) G.SR. 204 publisheq in

Gazette of Indipg dated the
1st March, 1966.

(iii) GSR. 295 published in
Gazette of India dated the
1st March, 19686.

(iv) GS.R. 296 published in

Gozette of India dated the

1st March, 1968.

(v) GSR. 320 publishedq in
Gazette of India dated the
5th March, 1966.

(vi) GSR. 321 published in
Gazette of India dated the 5th
March, 1966.
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(vii) The Manufacture in Customs
Bond (General) lourth
Amendment Rules, 1966 pub-
lished in Notification No.
G.5.R, 322 in Gazette of India
dated the 5th March, 19686.

(viii) The Manufacture in Customs
Bond (General) Third
Amendment Rules, 1866 pub-
lished in Notification No.
G.5.R. 323, in Gazetie of India
dated the 5th March, 1966.

(ix) G.5.R. 324 published in Gazette
of India dated the 5th March,
1966. [Placed in Library. See
No. LT-5874/66).

3, A copy each of the following
Notifications under section 159 of the
Customs Act, 1962 and section 38 of
the Central Excise and Salt Act, 1044

(i) Th: Customs and Central
Excise Duties Export Draw-
back (General)  Thirtieth
Amendment Rules, 1966 pub-
lished in Notification No.
G.S.R. 313 in Gazette of India
dated the 5th March, 1966.

(ii) The Customs and Central
Excise Duties Export Drawe
back (General) Thirty-first
Amendment Rules, 1966 pub-
lished in Notification No,
G.5.R. 314 in Gazette of India
dated the 5th March, 1966.

(iii) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-second
Amendment Rules, 1966 pub-
lished in Notification No.
G.5.R. 315 in Gazelte of India
dated the 5th March, 1966.

(iv) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-third
Amendment Rules, 1866 pub-
lished in Notifleation No.
G.5.R. 316 in Gazette of India
dated the 5th March, 1966,

(v) The Customs ang Central
Excise Duties Export Draw-
back (General) Thirty-fourth
Amendment Rules, 19668 pub-
lished in Notification No.
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G.5.R. 317 in Gazette of India
dated the 5th March, 1966.

(vi) The Customs and Central
Excise Duties Expgrt Draw-
back (General) Thirfy Afth
Amendment Rules, 1966 pub-
lished in Notification No,
G.5.R. 318 in Gazette of India
dated the 5th March, 1986.

“ (vil) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty sixth
Amendment Rules, 1966 pub-
lished in Notification No.
G.SR 319 in Gazette of
India dated the S5th March,
1966. [Placed in Library.
See No. LT-5875|86].

1248 hrs,
ESTIMATES COMMITTEE

NINETY-FOURTH AND NINETY-FIFTH RE-
PORTS

Shri A C. Guha (Barasat): I beg to

present the following Reports of the
Estimates Committee:

(1) Ninety Fourth Report on the
Ministry of Defence (Defence
Research and Development
Organisation)—Defence Metal-
lurgical Research Laboratory,
Hyderabad.

Ninety-fifth Report on the
Ministry of Defence (Defence
Research and Development
Organisation)—ZElectronics and
Radar Development Establish-
ment, Bangalore and Defence
Electronics Research Labora-
tory, Hyderabad.
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—

12.484 hrs.

RE. FIRE INCIDENT IN HEAVY
ENGINEERING CORPORATION,
RANCHI

Mr. Speaker: Now, on the fire inci-
dent at the Heavy Engineering Corpo-
ration, Ranchi, T will allow one ques-
tion to each Leader of the Group or a
member of that Group,

CHAITRA 3, 1888 (SAKA). Heavy Engineering 7572
Rachi .. -

Shri S. M. Banerjee (Kanpur): I
have & submission to make on this
Last time when this question came up,
a statement was made by the hon.
Minister .

st ny femd (%iX) qere
g, o ox e oW\ o W
w7 gt far A awar 7

W gy ¢ AT JEe &1
auHT T w7 {4 ffawr

Shri S. M. Banerjee: Last time
when this question came up the con-
duct of Dr. Nagaraja Rao was ques-
tioned in this House and you were
kind enough to suggest that a separate
statement should be mude by the hon.
Minister, Now such a statement has
been made, which runs tg 5 or 6 pageas.
We have already tabled a motion for
the discussion of this subject. Last
time also we tabled a motion. The
subject cannot be discussed by putting
a few questions.

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): Mr. Speaker, I do want to
apologize 1o you but I want to assure
you that no disrespect was meant and
I did not notice your standing, You
know that I am the first to apoln  -=
when I do anything incorrect. I am
sure the House also knows that 1
would pever deliberately do anything
like that.

12.50 hrs.

RE. FIRE INCIDENT IN HEAVY
ENGINEFERING CORPORATION,
RANCHI—contd.

o T WA Wifan (wdomaT):
ATy § T E, ot e o

Mr. Speaker: Order, order, She can
g0 now.

o W wATET wifga : Jaw &
wr ?



